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on Diphu (C.A.)
[Bbri P. C. Borooah]

the tribal areas of Assam. First it
arose in Nageland; then in Mizo Hills;
then under the leadership of Rani
Guidillo in the North Cachar Hills;
then it arose in the Khasi hills, with
the cry of the Hill States demand, and
then came t{rouble in the Garo hills
where some of them had gone to Pak-
istan for military training. Now comes
the news from the Mikir hills, These
are the most law-abiding and quiet
people among the hill tribes, In this
context, may I know whether Gov-
ernment have any reason to believe
that there may bg some outside ele-
ments in these depredations and, if
30, may I know whether these calm,
docile and law-abiding people can be
saved from playlng into the hands of
outside elements?

Mr. Speaker: He has answered that
already. He has said that so far as
his information goes, he has no reasons
to believe like that.

=t fawma qwig (FRWQT)

uvft Wl wiem § qoan ¢ fe e
it g FF AW AATAT FY OTA O
o KT $TF 1IN F qewed F Wi
oy rary ox wmnfer A 9w
TEM T w6 aw | ¥ wfes
e W E ¥ g o s W R

g W ¥ ATY Ay wRrAeEt F ag
it s g fie Fomr wet g
st fFar qewie #2 #  wea fady
Arare| ¥ It A ¥ At fagiE et

¥f g Ko wngen g T ag

w@t & o af: wd & A e R g
a7 giafsa ¢ 7

it g T g™ R AT A
&3 STE K g g AR

Shri D. C, Sharma (Gurdaspur); I
agree with the minister that this thing
has nothing to do with the tribal
unrest or political unrest. Is he aware
aof the crescendo of agitation that has
been going on in that part of the
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country—sensitiveness has led to dis-
content, discontent has led 1o unrest,
and unrest has led to armed insurrec-
tion. If it is so, will the Government
of India, which knows that the Assam
Government has failed to deliver the
goods in this matter, take any action
in this respect?

Bhrl ¥. B, Chavan: As far as this
incident is concerned, I find that the
Government of Assam is taking the
necessary action,

1237 hrs.

RE: CALLING ATTENTION NOTICE
AND MOTION FOR ADJOURNMENT

(Queries)

Mr. Speaker: Papers to be laid on
the Table.

Shri Bade ( Khargone): [ have
given a calling attention nolice and
also a notice of adjournment maotion
on this subject:
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Shri Banga (Chittoor): We have
read in the papers—you must also
have rcad—the news of the death of
the sadhu yesterday morning. We
also saw his photograph in the papers.
There were contradictory reports
about his death. One would have
expected, in the light of all that has
been happening, the Home Minister
himself to come forward and make a
statement about the real facts. It is
not denied that he had been on satya-
graha or hunger strike and he has
died. The only point is whether he
actually broke his fast and the next
minute he died or he died without
breaking his fast. That is the only
point in dispute (Interruption).
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Mr. Speaker: Is the Home Minister
going to make a statement?

The Minister of Home Aflairs (Shri
¥. B. Chavan): I have no informa-
tion now, If you so desire, Sir, I
can make & statgment in the course of
the day.

Mr. Speaker: About the actual facts
some statemept might be made.

8hri Y. B. Chavan: [ will do seo
sometime in the gvening (Interrup-
tioms).

Mr. Speaker: Ovder, order. I

cannot hear so many at u time. (In-
terruptions)** gy 7 fermr Wl

Shri Shinkre (Marmagoa): Sir, the
medical bulletin may be placed on
the Table of the House.

Bhri Tyagi (Dehra Dun): Was any
notice given by the Swamiji? When-~
ever there is a strike, notice i= given.
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Shri N. Sreekanian Nair (Quilon):
Sir, are you going to allow these

people to hold the country to ransom?
1 strongly object to this.
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**Not recorded.
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Shri N. Sreekantan Nair: Sir, when
human beings are dying due to starva-
tion, they want to protect the cows.
We want to live.

i, TREA% qrET . WG YEIET,
g A7 fAFaT 7 A (Interruptions) *

Mr., Speaker: All these facts can-
not be brought on record just at this
moment (Interruptions).** This should
not go on record. 1 have asked them
not to continue.

Shrimati Renu Chakravartty: Bar-
rackpore): When the Home Minister
makes the statement, we would like
him to makg clear this position why
when people die in jail or in lock up
often their bodies are not given to
their relations.

Mr. Speaker: Thal we will see.

Shrimati Renu Chakravartty: This
is o matter which has come up today
in the case of a religious leader. It
comes up again and again. It i3 a
human problem. I would like to know
why even under police protection they
are not allowed,

st amE (fgmr) w107
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Shri Hari Vishou Kamath (Hoshan-
babad); When will the Minister
make the statement? At what time?

Mr, Speaker: At 6 p.m. there is a
Calling Attention Notice, This state-
ment would be made after that.

Shri Harli Vishnu EKamath: May I
request the Minister to include In
that statement the latest position in
regard to the health of Shri Shankra-
charya and Prabhu Datt Brahmachari.

1247 hrs.

RESIGNATION BY MEMBEERS

Shri Kolla Venkailah (Tenali):
While refusing to take a decision in
the case of the steel plant gt Visa--
khapatnam, the Government of India,
in co-operation with the State Gov-
ernment, has let loose

Mr. Speaker: This is not the way in
which it should be raised.

Shri Kolla Venkaiah: 35 people
have been arrested and many people
have been killed in police firing....

Mr. Speaker;: Order, order. 1 ask
him to resume his seat.

Shri Kolla Venkalah: Sir, because
you have not allowed me . y

v+ **Not recorded.
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